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vators are given proper guidance at 
the time of installation in regard to 
proper up-keep of the starters and 
the motors. 

Private Poultry Fa1'Dlll 

1984. Shrl Mohammed Koya: Will 
the Minister of Food and AJI'lcultlUe 
be pleased to s!-ate: 

(0) how many private poultry farms 
Ilfe functioning in India with more 
than 20,000 birds; and 

(b) the financial and other aals-
tance given by Government to these 
farms considering the fact tlrat there 
i. a large demand for eggs and table 
birda? 

The Deputy M1nlster In the M1nls-
try of Food and A(I'Ioulture (8hrl 
Shahnawu Khan): (a) There is onlY 
onc private poultry farm called "Arden 
Farms" in Mehrauli, New Delhi with 
more than 20,000 layers. 

(b) Finandal ""sislan:e to private 
poultry farms is given by the concern-
ed State GJvernments or by the Agri-
cultural Refinance Corporation. The 
61Arden Farms" has lot a loan of 
Rs. 2.75 lakhs frcnn the State Bank of 
India. This is being reimbursed by 
the Agricultural Refinance Corpora-
tion. 

L.. of 8ehedaled Cute. 
1985. Shr! Mohammed Koya: Will 
the Minister of 8oo1al ~  be 
pleased to state: 

(a) whether it is a fact that the 
K:erala Peruvannan Sangham and tire 
Kerala Vettuvar Sangham have re-
qu...ted for the Inclusion of Peru-
vannan and Vettuvar communlUel in 
tbe Scheduled Castes List; 

('b) if so, whether Government have 
considered their clalm; and 

(c) the deciaion taken In the mat-
ter? 

The Deputy Mlu1Iter In Iihe MInJa-
try of Law (Shri l,..anatha Bao): (a) 
to (c). At present tbe Perumannan 
and, Vettuvan communities are ache--
duled In parts of the State of Keral •. 

Representations have been received 
for scheduling them for the wbole 
Sl'ate. The whole question is under 
consideration in the light of tbe re-
commendations made by the Advisory 
Committee on Revision of Lists of 
Scheduled eastes and Scheduled 
Tribes. 

Seanvenginr Conditions Enquiry 
Committee 

1986. Shrl B. N. MukerJee: Wi!! the 
Minister of Social Security be pleased 
to state how far the recommendatiolUl 
of the Scavenging Conditions Enquiry 
Committee have been implemented in 
the different States and tbe Union 
Territories? 

The Deputy MInlster In the MIDIa-
try of Law (SIIr! Japnatha Rao): 
Copies of the Scavenging Conditions 
Enquiry Committee Report were for-
warded to all the State Governments, 
Union Territory Administrations and 
Ministries of the Government of India 
for their active consideration and 
speedy implementation. Most of the 
recommendations made by the Com-
mittee have to be implemented by 
local ;bodles under the supervision of 
respective State Goverrtments. There 
.. re about 223 recommendations, action 
on wbich has to be taken on a phased 
basis. The local bodies have to draw 
up phased. programmes and imple-
ment the recommendations over a 
length of time according to 1000 con-
ditions, and, the recommendations are 
in various st>ages of implementation in 
dI1!erent parts of the country. In 
some States the unclean practice of 
carrying head loads has largely dis-
appeared. On account Of the pre""-
lence of a system of customary rights, 
private scavengers in the States of 
Punj'ab, Rajasthan, U.P., parts of 
Madhya Pradesh and in the Union 
Territory of Delhi are resisting the 
acceptanCe of the use of wheel barrows 
for fear that this might lead to munl-
cipalisation of scavenging services and 
private sanitation. A Committee 
under Shri Malkani has already been 
set up to study the problem of such 
customary rights and make recom-
mendations to Government. 
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Grant of financial assistance to State 
Governmen t5 for the scheme of int,ro.. 
duction of wheel-barrows has been 
liberalised following the recommen-
dations or the Malkani CO'I1lmittee_ 
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Pre-.. ocatioDal TraIDlD&' Scheme 

11181. Sbrt Bam llarkh Yada .. : 
Shrt P. C. a.r-h: 
Sbrt Rm.IIdaa'ka: 
8brt BluDlllbwar Tullia: 

Will the MInister of SocIal SeearIO' 
be pleased to state: 

196>-63 

1963-6 • 

• 964-65 

Year 

(a) whether of.ernment have re-
~  entered into an agreement with 
the U.N. Agencies to implement Pre-
vocational Training for children of 
the age group of JI-14 years; 

(b) if so. the details of the scheme 
and its utility; and 

(cl the contribution of the U.N. 
Agencies towards the lay-out on the 
.m.eme? 

The Deputy Minister In the MInU-
try of Law (Slui laranatba Rao): (a) 
Yes. Sir. 

(b) ,md (e). A statement is laid on 
the Table of the House. [Placed In 
Library. See No. LT-53IB/651. 

u... of Foodcralns 
1989. Shrl P. C. Borooab: Wlll the 

Minister of Food aD4 A&TIcuUul'e be 
plea.qed to state: 

(a) whether an ~  :145 been 
made or the amount of foodgrnina loA 
in transit during the yee.rs 1963. 1964 
and 1965 SO far; 

(b) if 80, how much haa been lost 
during the above period; and 

(c) the stoep. being taken to reduce 
this 10 •• of foodgraina? 

The Deputy MInlater In the MInU-
try of F_ aD4 AcriCllltare (Slu1 D. 
R. ChanD): (al and (b). The ac-
counts for tran.. ... ctions by Government 
relating to foodrrains are main1>Blned 
for financial and not for calendar 
years. The quantities I>f foodrralnl 
lost in transit during each of the t\nan-
cta1 years 1962-63. 1963-64 and 1964-
65 are given below: 

quandty .lost 
In tranl!t 

(in '000 tonne I) 

Percentage which 
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.o.he '0 •• 1 
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